
BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL 

EASTERN ZONAL BENCH, AT KOLKATA 

INTERLOCUTORY APPLICATION                  OF 2025  

IN 

ORIGINAL APPLICATION NO.  02 OF 2025 

IN THE MATTER OF: 

M/s MSP Steel Sponge Iron Ltd.                                                         …Applicant 

                         -Versus- 

Ministry of Environment, Forest & Climate Change & Others      …Respondents 
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1.  Interlocutory Application for amendment of the Original 

Application No. 02 of 2025 by the Applicant in pursuance 

of the Order dated 22.01.2025 Alongwith Affidavit. 

 

2.  ANNEXURE A/1: Copy of the Order dated 22.01.2025 

of the Hon’ble NGT in OA No. 02/2025. 

 

3.  ANNEXURE A/2: Copy of the Order dated 06.01.2025 

of the Hon’ble Supreme Court in Court in the case of 

Fatima v. Union of India and Others [ Special Leave 

Petition (Civil) Diary No. 49103/2024). 

 

 

Date: 24.01.2025 

Place: Kolkata 

                                                                                           DRAWN & FILED BY: 

 

Eisha Krishn & Mansi Bachani 

Advocates for the Applicants 

29, LGF, Presidential Estate,  

Nizamuddin East, New Delhi -110013 

Email: eldflegal@gmail.com, +91- 8851323704 

SETTLED BY: 

Mr. Sanjay Upadhyay 

[Senior Advocate]  
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL 

EASTERN ZONAL BENCH, AT KOLKATA 

INTERLOCUTORY APPLICATION                  OF 2025  

IN 

ORIGINAL APPLICATION NO.  02 OF 2025 

IN THE MATTER OF: 

M/s MSP Steel Sponge Iron Ltd.                                                         …Applicant 

                         -Versus- 

Ministry of Environment, Forest & Climate Change &   

Others                                                                                              …Respondents 

 

INTERLOCUTORY APPLICATION FOR AMENDMENT OF THE 

ORIGINAL APPLICATION NO. 02 OF 2025 BY THE APPLICANT IN 

PURSUANCE OF THE ORDER DATED 22.01.2025. 

 

MOST RESPECTFULLY SHEWETH: 

1. The present Original Application was filed under Section 14 read with Section 18 of 

the NGT Act, 2010 aggrieved by the non-consideration of Representation dated 

12.09.2024 to the Ministry of Environment, Forest and Climate Change (Respondent 

No. 1) with reference to the Letter dated 27.08.2024 which refuses to process an 

application dated 22.01.2021 of the Applicant, for the amendment of the 

Environmental Clearance dated 10.10.2012 for both validity and modernization.  

2. That it is the case of the Applicant that the Impugned Letter of the MOEFCC dated 

27.08.2024 is erroneous and has failed to consider the clarifications issued by the 

Hon’ble Supreme Court on 02.02.2024 and 17.12.2024 whereby  applications of 

projects with prior Environmental Clearance for the land area can be further 

processed by the MOEF&CC dehors the stay order of 07.07.2021. 

3. That further, this has also been clarified by the latest Order by the Hon’ble Supreme 

Court on 06.01.2025 in the case of Fatima v. Union of India and Others [ Special 

Leave Petition (Civil) Diary No. 49103/2024).  
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4. That on 22.01.2025, Applicant was granted liberty from this Hon’ble Tribunal to 

amend its Original Application No. 02/2025 for specifically addressing the 

grievance of the Applicant with respect to the letter dated 27.08.2024. Accordingly, 

the present Interlocutory Application for amendment of the abovementioned OA is 

being filed seeking amendment in the List of Dates, Facts, Grounds and the Prayer 

of the Original Application to bring on record specific grievance of the Applicant 

with respect to the MoEF&CC Letter dated 27.08.2024 as well as the latest 

Development of the Hon’ble Supreme Court. The Order of the Hon’ble NGT is 

marked and annexed as Annexure A/1 herein.  

5. That in the List of Annexures , at page 3, the following Annexure may be included 

–  

26. ANNEXURE A/22 – Copy of the Order dated 06.01.2025 of the 

Hon’ble Supreme Court  in the case of Fatima v. Union of India 

and Others [ Special Leave Petition (Civil) Diary No. 

49103/2024). 

 

 

The Copy of the Order dated 06.01.2025 is marked and annexed as ANNEXURE 

A/2 herein. 

6. That S. No. 26 entry is to be renumbered as S No. 27. 

7. That in the List of Dates on page 14, after the date 12.2024, the following entry may 

be added –  

06.01.2025 The Hon’ble Supreme Court in the case of Fatima v. Union of India 

and Others [Special Leave Petition (Civil) Diary No. 49103/2024) 

inter alia directed that the applications pending under 07.07.2021 

may be processed.  
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8. That in Brief Facts, on page 28, after paragraph no. 36, the following paragraph may 

be included –  

37. That the Hon’ble Supreme Court on 06.01.2025 has further clarified in the case 

of Fatima v. Union of India and Others [ Special Leave Petition (Civil) Diary No. 

49103/2024) that applications pending under 07.07.2021 may be processed. Copy 

of the Order dated 06.01.2025 is marked and annexed as ANNEXURE A/22.  

9. That at Page 30 of the OA  after ground no. L, the following ground is sought to be 

inserted -  

M. Because the MoEF&CC’s Letter dated 27.08.2024 is not a speaking order and 

has erroneously rejected the application of the Applicant herein for grant of 

Environmental Clearance in contravention of the Order dated 02.02.2024 of the 

Hon’ble Supreme Court in Van Shati v. Union of India and Others (WP No. 

1394 of 2023) 

10. That further, the Prayers at page 31 of the Original Application may be substituted 

with the following prayers – 

It is most respectfully prayed that this Hon’ble Tribunal may be pleased to: 

a) Allow the present Application;  

b) Set Aside the Letter dated 27.08.2024 of Ministry of Environment, Forest and 

Climate Change for being erroneous and on the ground of non-application of 

mind.  

c) Direct the Ministry of Environment, Forest and Climate Change to allow the 

process of Application for grant of Environment Clearance for the expansion 

of the project as per TOR dated 23.10.2021;  

d) Pass any other order(s)/direction(s) as this Hon’ble Tribunal may deem fit and 

proper in the present facts and circumstances. 

11. That the balance of convenience lies with the Original Applicant and no prejudice 

would be caused to any party if the instant application is taken on record. 
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12. That the present application has been moved Bonafide and in the interest of justice 

and equity. 

PRAYER 

That in view of the above it is most respectfully prayed that this Hon’ble Tribunal 

may be pleased to: 

a. Allow this Application and grant the Applicant the liberty to amend the Prayers made 

in the Original Application as per the specifications mentioned above in the present 

Application. 

b. Allow this Application and grant the Applicant the liberty to file an amended 

Original Application reflecting the amendments proposed herein above. 

 

Date: 24.01.2024 

Place: Kolkata 

  

                                                                                           DRAWN & FILED BY: 

 

Eisha Krishn & Mansi Bachani 

Advocates for the Applicants 

29, LGF, Presidential Estate,  

Nizamuddin East, New Delhi -110013 

Email: eldflegal@gmail.com, +91- 8851323704 

 

SETTLED BY: 

Mr. Sanjay Upadhyay 

[Senior Advocate]  
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M/s MSP Steel Sponge Iron Ltd. 
I 

. .. Appellant 

Versus 

Ministry of Environment, F l rest and Climate Change 
. I 

and Others ... Respondents 

AFFIDAVIT 

I, Pradip Kumar Dey S/o sr Dey aged about 61 Akash Enclave, 22, B, N.C. 

Das Road PS Behala Kolkai 700034 (WB) Presently at New Delhi presently at 

New Delhi, do hereby solemnly affirms and declares as under: 
I 

~DEPONENT 
I J ~\'\ 7_~?-~ 

Verified at New Delhi on this 'L ay of , 202S' that the contents of the 

A TT 'm, ~ a'ffifalvit are true an1 correct to my knowledge and belief and nothing 
i I 

~('i'f.fa.H '' (, . . >l'l .. , l}r N~~l . 
~J e 6,, ; ~maty.ma-lnh.as b~en concealed there from. 

t\dVOC8't~ "1 ~ 
, ' . '-'·' .. ~' f'> '\,In 'lot:. ~' --~) 1'"-- ~··~ .d \ ')<d~~~" ~ ~ ... . ... ~ t;:. 

·f~~~~~~;~ v ~~}'<}~Jse Cou~ 
~0w oe~h!-'11000 1 
<M ,. ~&.q94083Q'i 

f~~ 
DEPONENT 
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Item No.01         Court No.1 
 
 

BEFORE THE NATIONAL GREEN TRIBUNAL 
EASTERN ZONE BENCH, KOLKATA 

(THROUGH PHYSICAL HEARING WITH HYBRID MODE) 

 
Original Application No.02/2025/EZ 

 

M/S MSP Steel Sponge Iron Ltd.     Applicant(s) 
 

Versus 
 

Ministry of Environment,  

Forest & Climate Change & Ors.     Respondent(s) 
 

Date of hearing: 22.01.2025 
 

CORAM: HON’BLE MR. JUSTICE B. AMIT STHALEKAR, JUDICIAL MEMBER 
   HON’BLE DR. ARUN KUMAR VERMA, EXPERT MEMBER 
 

For Applicant(s) :  Mr. Sanjay Upadhyay, Sr. Adv. a/w 
    Ms. Mansi Bachani, Adv. and  
    Ms. Eisha Krishn, Adv.  

 

 
 ORDER 
 

1. Heard Mr. Sanjay Upadhyay, learned Senior Counsel assisted by 

Ms. Mansi Bachani and Ms. Eisha Krishn, learned Counsel 

appearing for the Applicant. 

2. The present Original Application has been filed by the Applicant 

with the following prayer:- 

a) Allow the present Application; 

b) Direct the Respondent No.1, Ministry of Environment, Forest and 

Climate Change to consider the Representation dated 12.09.2024 of 

the Applicant for grant of EC view of the Order dated 02.02.2024 of 

the Hon’ble Supreme Court in Van Shakti; and/or 

c) Direct the Respondent No.1, Ministry of Environment, Forest and 

Climate Change to process the application dated 22.01.2021 of the 

Applicant for amendment of EC dated 10.10.2012 in accordance 

with the law from an environmental impact standpoint; and/or 
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d) Pass any other order(s)/direction(s) as this Hon’ble Tribunal may 

deem fit and proper in the present facts and circumstances. 

3. It is also stated that the Applicant had pleaded in its representation 

dated 12.09.2024 that its Application dated 22.01.2021 ought to be 

considered within the ambit of the exemption granted by the 

Hon’ble Supreme Court in its Order dated 02.02.2024 passed in 

Writ Petition No.1394 of 2023 (Van Shakti vs. Union of India & 

Others) for processing of applications for modifications/alterations 

of Environmental Clearance of projects which had valid 

Environmental Clearance prior to 07.07.2021, in accordance with 

law dehors the stay granted on 02.01.2024 on the Standard 

Operating Procedure for dealing with violation cases issued by the 

Ministry of Environment, Forest and Climate Change (MoEF&CC) 

vide the Office Memorandum dated 07.07.2021. 

4. It is stated that till date no response has been received by the 

Applicant from the Ministry of Environment, Forest and Climate 

Change (MoEF&CC). 

5. The contention of the Applicant herein is that it’s case falls within 

para 5 to 7 of the Order dated 02.02.2024 as the Applicant had a 

subsisting Environmental Clearance dated 10.10.2012. It is stated 

that the Applicant had applied in time for extension of the validity 

as well as modification on 20.09.2019 but due to submission of 

wrong form, the application was not further processed. It is stated 

that the Terms of Reference (for short, ‘TOR’) obtained on 

03.08.2021 was initially not under the OM dated 07.07.2021; it 

was only on 28.10.2023, that the said TOR was amended to include 

the Applicant herein as a violation case as there was no other 

provision under which it could have been applied. 
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11. Mr. Sanjay Upadhyay, learned Senior Counsel submits that the 

Applicant had earlier made a representation dated 30.05.2024 

which has been rejected by the subsequent order dated 27.08.2024 

at Annexure A/2 of the Original Application. 

12. Learned Counsel submits that the said order is a non-speaking 

order. However, the said order has not been put to challenge in the 

present Original Application and the only prayer in the Original 

Application is to decide the Applicant’s further representation dated 

12.09.2024. 

13. Mr. Upadhyay, learned Counsel submits that he would like to file 

an Amendment Application amending the Original Application and 

the prayer in the Original Application and challenge the order of the 

Ministry of Environment, Forest and Climate Change (MoEF&CC) 

dated 27.08.2024. 

14. Learned Counsel prays for and is granted one week time for filing 

the Amendment Application. 

15. List for admission on 28.01.2025. 

 
 

..................................... 
B. Amit Sthalekar, JM 

 

 
 
 

….......................................... 
Dr. Arun Kumar Verma, EM 

January 22, 2025, 
Original Application No.02/2025/EZ 
OM 
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